5977 MAGHA 3, 1884 (SAKA) 5978

1217 hrs,
MESSAGES FROM RAJYA SABHA

SBecretary: Sir, 1 have to report
the following Messages received from
the Secretary of Rajya Sabha:—

(1) 'In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to enclose a
copy of the Speeial Marriage
(Amendment) Bill, 1963,
which has been passed by the
Rajya Sabha at its sitting
held on the 21st January,
1963.°

¢2) ‘In accordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conduct of
Businesg in the Rajyva Sabha,
I am dirceted  to enclose o
copy of the Limitatien Rill
1963, which has been passed
by the HRajva Sabhka at its
aatine held oo the 2151 Jan-
aary, 1963.°

‘In wccordance with the pro-
visions of rule 97 of the Rules
of Procedure and Conducet of
Business in the Hujva Sabhe,
1 am directed 1o enclose a
copy of the Delhi Rent Con-
trol (Amendment) Bill, 1963,
which has been passed by the
Rajva Sabha at itg sitting
held on the 22nd January.
1963

12.177 hrs.

BILLS LAID ON THE TABLE, AS
PASSED BY RAJYA SABHA

Secretary: Sir, I lay on the Table
of the House the following Bills, as
passed by Rajva Sabha:—

11) The Special Marriage
(Amendment) Bill, 1963.
t2) The Limitation Bill, 1963.

(3) The Delhi Rent Control
TAmendment) Bill, 1963,

—_—

12.18 hre,

MOTION RE. COLOMBO
CONFERENCE PROPOSALS

Mr. Speaker: The hon. Prime

Minister.

At TW ¥aw WwEE (aTTIEEr)
qTET WIH WY | NI K47 AT qg
SEATS TAA AT 7§ £ A IA9 TEN Al
HTAT CATEZ AT ATET T5AT TR |

W Wgled . A9 979 77
qET &1 AEAT |

st Tw JMe aEE @ zalew
TER WTAT MATST TR AT S TAT
z fr 5z qom@ o1 A wWOTEAT

s WgrRE - (wa a9
Tq FT DT 4T AR T W
fur ey wyy cATI: W wTIT VA,
FUECES I i

The Prime Minister and Minister of

External Affairs and Minisier eof
Atvmic Energy (Shri Jawaharlal
Nehru): Sir. I beg Lo move:

“That the proposals of the Con-
ference of Six non-aligned
Nations held at Colombo between
the 10th and 12th of December,
1962, with the clarifications given
by the Delegations of Ceylon,
U.A.R. and Ghana in the mretings
with the Prime Minister of India
and his colleagues on the 12th and
13th of January, 1963 laid on the
Table of the House on the 2lst
January, 1963 be taken into con-
sideration.”

5t TR ¥A® qEE - IF TR A
T e ¢ fF aaw7 # 79 g
HEA A TA4 WG A7 GE7E @7 31 a7
arfa faar qr fe 93 7 41 gare
2w &Y afax ffq & oF ow €7 T @27
& fau Sra a« A% gw qad qrd ">y,
a¢ qg fomar o o7 #f37 2 o
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[#t 7 Faw arzA)

I WETE F1 99 gH A A7 A7 2
A1 37 AT F TR 20 qg 1 HrreAl
wea &, 77 A1 3% faga fanda
AT &, AR AT AFAT ) 7 faAw
fraea & f& g wome 9% farim
Tt TaF1 agt T AT faory s A= |

wt fesw qzaaw (mramg)
w0 T AT

weas wgRa 7z ¢ feEvma
FENE | T ATET AT ATET TIh T
z, 37=7 warg fzar ST

mfFmr mx dmen F SR
o 79 W1 e {afamT amg wae
@A 9T 7% § 98 3Afan 5 9w viwa-
7z 39 97 M7 37 wAl IEM w5
Fg1 AAY, A 47 fF oa@r gemo
oifFardz #1971 &% & f5 3w
faeft e 7 TRAATFT | WA AF AT
AZAT &1 FATA 1 AR & | AT WA
qrfemTiE AL F7AT H ITR AT IAET
7 & 7o S15 A oAy 4@ & fE oA
qif@riz & AT T9 TET B A AHAL
arsw fafass ama 7 a8 780 Fa1
f & agar g @ & +ré aad+r 9T
F7AT g M AV A1 AT AT | TR
T e & fF A g wAeT wvA
F fan mfFaez & "ma A g
a1 qif=graz #1 7% 2 % 98 T A
TV %7 a1 399 989 A1 bAav frar 2
3T 7 AT AT w1 A miemTEe
§ ArAA = A 3 77 98 fa=re
7 FAAl § AT FAAT T AF4T &0 A
orfast Gaem s #1 S E
O YETTE § HI 04T AT AL E AT TEA
gEaTa & afgars Z1

ot fema qzaTaw - WS ¥ e
¥ grar & % qww oo A fafaus
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FIAEAT ST BT AR 7 AT 3
T 7 FEN§ A 67 58 07 e oy
foq7 & 1| =9 wam ¥A AEm @
2 f5 33 T @ wer

WA WERA © TEA W7 IR
=i AT gf7r 5 a8 #r v T &

MY fesA qeAmas
uil am qF Arfem

CAZA P Al

Ny wghw o &7 TRl are
A1 7Y 73 F1 O omqrr 3A%Y ofw
g3 Afam

ot fw qzAms - #7 wfr W
CEARE i

wUW WgRE AT ATT AT 12
TF A TF F7 AT 7 AT F4 AT
TAAT TEAY | AT AT TR AT IAFT
sara ¥4 7 frmm . w mmw §
Tl mrr f w3 e g & oAT
fow g9¢ wmw qr Fzar Ted 2
I will ask the hon. Member to resume
his seat now.

st feo qeamw o #7 3aav
2T 98d AT #rrE AR var it fr
HEATT W AT wAT & WA AE R
mifFariz #7171 faeag g1 AR £rE A3-
Azt e Ao w1z &
arfFardz F J T AT 41 3A% AT
N 3H A W ONIA qAT A A FA T
faar & o1 f& wifqamae % 34 fooaa
& fgams & 1 7% fAm 3aer za
mfegraz § |TRT 04T T AgifE
miffrariz 7 @t fagag fear 3 99t
faa® i@ 73 femr & .. ...
(Interruptions)

Mr. Speaker: If hon. Memberg will
only allow me to deal with the hon.



5981 Motion re:

Members who stand up, then probably

we might proceed more quickly. The

hon. Prime Minister.

Yt 77 B grew . WU "R,
mx fagzs q@ & fF mft woA e
f& wma ot @ 3w S F faEw
F1¢ forory 7% TAY I E§, I AT A
fres w1 w1 w7 72 § W7 wrfRam
&1 2% & fF 72 oo gore favig §1 939
THAt & A1 7z g faom wY aEeA
1 1 gEATa AE 2| THET WA UR
g f¥ 7« Aava &1 g AT AET
o7 FE 97§ 1 FARATEAT A FATH
f sam @At At F AYAEr g=T T
fasre @gr Zrar =ifem =@t ofr sfe
T A &

Mr. Speaker: Hon. Prime Minister,

Shri Priya Gupta (Katihar): What
is the decision on that poimt?

Mr. Speaker: There is no point;
hence there is no decision.

Shri Jawaharlal Nehru: Mr. Speaker,
Sir, T should like to refer to some
recent events which no doubt are in
the minds—

st TR W "ged,
famgrar  afs wg WA faww

g 17 A wAY A 1 ad gy fa=dh

AT & gafem 377 wa s & g wr

7 %7 fg=r § a7 =fzm

wOW WEEW WIET. mET |

I TRTTAE  (FFAE) 0 A
qrEAT g A |

o wEIET - # AT Inear 94
FATEATFE AL AAFEAGT L g
7% FraT wTT AAr g g & e
g, FFT £ | TAF WATAT WY WOHT
™ R T g § N g Ad
AgE & Tk ofvew ¥ wgm fr TA A
2535 (Ai) LSD—4
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F1 7% g7 AP | T IR, & UA

ST qEY T AT F ALY AT

t THwTRR 99 a%  dgl
feedt & 78T a7 37 T vEan
wifa g1 RgA" am oA’ we 2w
Fr T W ey & W waew
g 2R & fAmwrE @ E AT
o1 fgr 1 e TRA £ 7 ww g
7@t Afa & A owm fe w1 Sa oA
& 7

T REAY | W7 WA A7
T @ Arag fedt w1 A1 T

ot TR - WY A AF 24T
a54 g A1 77 A fz=r #1 zaEmAr
g
Mr. Speaker: The hon. Member
must resume his seat.
A oA ;7R F1 oA
zrarar § A1 e fe=h #1 qvar Ao

wenR W - Ty 337 7, oA

ot THATE TRE WL HERT,
w71 frag & f& o 99 S f=,
qast T A B oA

s - wgRy - 77 qee fafase
o7 g7 F T & wrdr avAr g fr
11 WAt § & 9 9T 7 ag 19T
AME, AT AAA F ) TH Teq TrAA
T 2

ot TRTETAE # T g
Tvar g fv fedv & a7

e ‘l’@ﬂl . oA i owrAv oyrEw
FrAm AT f& a8 79 2739 wr avwrray
FIEATE 7 a1 T 2 & O 2aF amy
7t waaEr gnir Ag fer o
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Yt T qeE TR qeqw TR,
7 fAFEa mrw S wan §47 A
HEam A az g fFoaIm 5 o
o arv P At efmurd § 40 wed
q ST 4 A17 o e i A1 Agn €
T2 WTFA9T aT4 E, 344 o AwErd
TIAETE A0 F AW FAT dman
] AWIAT § THAT TTT FAT i TA
T g7 IiF0 4I9El wF O FiF3 |
U H oA A A g ® ofi 9

Mr. Speaker: The hon, Prime
Minister. '

Shri Jawaharlal Nehru: Sir, on the
lust  oceasion  Parliament  discussed
th's guestion of  Chinese  aggression
on the 10th of December. 1962 and
cxpressed approval of the measures
and poliey adopted by  Government
to meet the situation resulting from
the invasion of India by China. Since
then o number of cvents have taken
place which 1T should like to mention
to the House.

On the 15th Devemboer, the Con-
~ulates-general of India and China in
the respective countrics were closed.
The withdrawal cf Chinese forces
from the NEFA urea continued during
this period. There were however,
reports of violation of the unilateral
cease-fire by the Chinesc army. 716
sick and wounded Indian soldiers and
13 dead bodies of prisoners were
returned by the Chinese forces. On
the 17th December Mr. G. S. Peiris,
envoy of Mrs. Sirimavo Bandaranaike,
Prime Minister of Ceylon brought the
Colombo Conference proposals to
New Delhi and handed them over to
the Prime Minister.

A joint communique was issued by
Pakistan and China on coumplete
agreemenl in principle in regard to
the alignment of their border on 26th
December, 1962,

China and Mocngolia signed a
horder treaty in Peking on the 26th
December 1962

Premier Chou En-lai sent a reply
dated 30th December 1862 to Prime
Minister's letter of December 1, 1962,
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Prime Minister's reply to Premier
Chou En-lai’s letter of 30th Decem-
ber, 1862 was sent on January 1,
1963,

Mrs. Sirimavo Bandaranaike wvisited
Peking from 31st December to 8th
January.

Ghana Delegation led by Mr, Kofl
Asante  Ofori-Atta, Minister of
Justice, arrived on 9th January in
Delhi.

Mrs. Sirimavo Bandaranaike arriv-
ed in New Delhi on 10th January.

The U.AR. Delegation iéd Ly Mr,
Ali Sabry arrived in Delhi on 12th
January.

. Discussions with the three Jelega-
tions took place on 12th and 13th
January 1963.

A joint communigue was issued  at
New Delhi on 13th January.

The Chinese forces started with=
drawing from 10th December, 1962.
The latest position of Chinese with-
drawals and restoration of civil ad-
ministration is as follows in NEFA:

Kameng Frontier Division: Poli-
tical Officer reached Tawang on 21st

January, Adviser arrived on 22nd
January.
Subansari Frontier Division:

Chinese are reported to have with-
drawn from all areas. We lave not
received reports about the reoccupa-
tion by us of Limeking, Naba and
Taksing. The delay may be due to
the fact that bridges to Limeking and
Taksing have been  desiroyed or
washed away,

Siang Frontier Division: Chinese
are reported to have withdrawn from
all areas and civil administration has
been restored in Manigong and
Mechuka. Tuting remained in our
possession throughout.

Lohit Frontier Division: Walong
has been re-occupied. A »natroi sent
from there found the Chinese near
Thochu stream within our territory
near Kibithoo. Restoration of civil
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administration in Kibithoo has been
deferred until the complete with-
drawal of the Chinese from the area.

Indian administration has not yet
been extended to areas  between
Tawang and the frontier, and in the
Kibithoo area ~long the {rontier as
the Chinese 'have not fully with-
drawn from ..cse areas.

We have repeatedly stated in this
House .. answer to the Chinese pro-
posals thal we were unable to enter
into any talks or discussions with
them so long as the Chinese did not
agree at least to the restoration of
ihe rtatus que prior to their aggres-
sion since the 8th September, 1962
The whole House expressed ils ngres-
ment on this.  (Interruptioms).

Shri Kishan Patinayak: On a pnint
of order, Sir. The Parliament has
never agreed o this proposal.

Mr. Speaker: What is the voint of
order in this?

Shri Priya Gupta: e iz naking
W owrong statement.

Mr. Speaker: He can correct it when
he speaks. He will have that oppor-
tunity. There is no point of order.

&hri Jawaharlal Nehru: The
Chinese proposals first came on the
24th October, which we rejected. In
rejecting tUiem, we had stated then
that we can only consider any re-
levant proposal when the position
which existed on Tth Seplember,
1862 was restored. That has come

* up before the House repeatedly.
(Interruptions)

Shri Priya Gup(a-t: [t is iraposed
" Upon us.

Mr. Speaker: It cannot be :inposed
it he lhas the freedom to say some-
thing and he goes on saying in spite
of . (Interruptions), Order, order.

Shri Priya Gupta: I am sorry. Sir.
Mr. Speaker: What the idembers

object to is that there was no mention
about the line or the situation on the
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4th of September in the resolution
which the Parliament adopted.

An Hon, Member: No, not at all.

Shri Jawaharlal Nehru: It was not
mentioned because the question had
not arisen. The resolution of Novem-
ber stands and must stand; theire is
no question of one's going bdahind
it.

Shri Priya Gupta: Then do not ge*
irritated,

Mr. Speaker: Order, order. If he
cannot contain himself, then I will
have to help him.

Shri Priya Gupta: Thank you, Sir.

Mr. Speaker: Should 1?7 Does the
want that T should assist nim 1n that?

Shri Priya Gupta: No. He gets irrie
tated, that is what T submitted to

you,

Mr. Speaker: | will only ask the
Leader of the Party.. .

Shri Sll_rcndranath Dwivedy (Kcn-
drapara): 1 am s=sorry, Sir, for what
has happened,

Mr, Speaker: That expression of
being sorry has been expressed so
many times by the hon. Member.

Shri Surendranath Dwivedy: I
hope he will bear in mind, certainly,
all that has happened to-day and in
future he will act as any disciplined
Member of our party in the House
will do,

Mr. Speaker: Thank you. I expect
this from the leaders at leasi.

Shri Jawaharlal Nehru: I was re-
counting, Sir, the course of events in
the last few weeks, and [ venture to
say—it may be that an hon. Member
may not agree with what I say, but
1 think it is a correct recount—that we
passed a resolution in November and
by that the House was undoubtedly
bound till the House said something
else. 1 do not think any ovcasion has
arisen for us to consider ¢ven that
that resolution should be changed ir
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any respect. That resolution dealt
with how this problem should be
settled finally, and our position is
exactly the same.

Then, as 1 said, firstly, on the 24th
October the Chinese made a proposal
called the “three-point proposal”. To
that proposal we did not agree and
we said then that we cannot consider
this even as a temporary matter, that
is, even for purposes of discussing it,
not for the purpose of putting aside
the November resolution hut lor the
purpose of discussing it, till the posi-
tion of the 8th September is restored.
That was the position. That zame up
repeatedly before this House, and it
is perfectly true, if the hon. Member
wants to lay stress on il, (hat that
point was not formally ndopted by
resolution by this House. Dut there
are many things which happen in
this House, which are stated in this
House and stated repeatedly with re-
gard to Government policy and which
are then admitted as the Govern-
ment's policy. My point is tnat the
November resolution was not in any
sense affected by subsequent hap-
penings; il remains still and it will
remain. The position taken in this
House repeatedly, and also on the
last nccasion when this was discussed,
was that we cannot consider this
matler and discuss it with the Chinese
Government until the position on the
8th September is restored. That has
been the position. Therefore, sub-
sequent happenings have to be con-
sidered by us on that basis.

Now, Sir, when we met last time
on the 10th December and discussed
this, the Colombo Conference was al
the point of meeting or was meeting
that very day. It was to have met
on 1st December, but then it was
postponed and it met on the 10th
December—10th, 11th, 12th or there-
abouts—angd this House happened to
meet and discusg this question. Then
we did not know what the Colombo
proposals were going to be. But we
know that they were meeting and a
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reference wag made o it in ine
course of the debate. A reference
was also made by us, on behalf of
the Government, to the effect that we
can only consider this matter after
the position on 8th September ig res-
tored.. -

Well, the Colombo Conference met
and put forward some proposals. They
went to Peking—some of their rep-
resentatives—and then later came to
Delhi. Their proposals as originally
framed were not clear in regarq to
one or two matters and were liable
10 one or two different interpreta-
tions. So the first thing we did when
they came to us was to ask them to
clarify their propesals and to make
us understand exactly what they werce
so that they might avoid any misin-
terpretation or different  interpreta-
tions, and it was only when they had
done thai would we be in a position
to express opur opinion in regard to
them.

In considering that matter the issue
before us then was how far these
were in conformity with what we had
said repeatedly, that the position prier
to 8th September be restored. Also,
it must be remembered that it was
stated all along that any response
that we may give or the Government
of the People's Republic of China may
give to it or any steps we may take
in regard lo their proposals would not
prejudice in the slightest the position
of either of the two Governments as
regards their conception of the final
alignment of the frontier,

The whole purpose of this exercise
was tp create a situation when some- °
thing could be considered by the two
parties. Before creating that situa-
tion, I repeat, we had said that some-
thing should be done, that is, the
Chinese should vacate the aggression
they had indulged in after Tth Sep-
tember. There is no question, there-
fore, of our going behind or varying
in the slightest the resolution passed
by this House in November.
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The merits of the dispule were not
considered by the Colombo countries
or any other. It was only to pave
the way for discussion between the
representatives of both the parties and.
as I said, we can only discuss them
it certain conditions were ereated and
certain aggression committeq by the
Chinese was vacated.

Now, these proposals as explained
and amplified by them in answer to
our gquestions related to these three
sectors; the western, middle and eas-
tern sectors of our border. In regard
to the eastern gector the position prior
to the 8th September was that (he
Chinese forces were to the north of
the international boundary and the
Indian forces were 1o the south of this
boundary—that is, what is normally
called the McMahon Line for facility;
it is not named McMahon Line offi-
cially nor did Mr. McMahon, or what-
ever his title was, lay down that, He
recognised il as the existing boundary.
Therefore, 1 refer to it as McMahon
Line for facility. The boundary is
said {o be the high ridge of the Hima-
layas there and it continues into
Burma. In fact, the Chinese Govern-
meni has recognised this boundary of
the high ridge in Burma. So. before
the #th September no Chinese forces
elements had come avross thag boun-
dary there except—there is one excep-
tion in Longju, as the House well
knows, Longju being a villuge just on
the frontier. In regard to this the
position that was taken some time
ago was thal for the present nobedy,
neithey purty, should occupy it. The
Chinese had foreibly occupied it pre-
viously and later it was suggested
thut neither party should occupy it.
The Colombo Conference  proposals,
as clarified by the visiting delcgations,
confirm this position excepl as regards
the Thapg Lua ridge area, which the
Chinese cull Chadong area, where we
have a border post known ag the
Dhola pesit. The Colombo proposals
ang the clarifications refer to these
&g Thag La Hidge and Longju, as
“remaining areags arrangements in re-
gard to which are to be settled bet-
ween the Governments of India and
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the People’s Republic of China by
direct discussion.” That is fo sav, in
regard to the Eastern sector, the 8th
Setcpmber posifion was, according to
the Colombo Conference  proposals,
entirely restored, except in regard to
Thag La Ridge area and the Dhola
post. These are within hree  miles
of the McMahon line. About this the
Colombo proposals stated that this
matter may be left undecided, They
left it to the porties to decide by
direct discussion. That is the posi-
tion, so far as the eastern geclor is
concerned.

With regard to the middle sector,
the Colombo Conference  proposals
required the status quo to be main-
fained and neither side should do
anything to disturb the status quo.
This conforms to the Government of
India's position that the stetus quo
prior to the 8th September, 19682
should be restored as there has been
no conflict in this area and the exist-
ing situation has not been disturbed.

Coming to the western sector, i.e.
Ladakh sector, the restoration of the
statuy guo as it obtained prior to
8th September would result in re-
establishment of all the Indian posts
shown in blue in the maps circulated
to member:. We have circulated a
large number of maps to hon. Mem-
bers as well as the Colombo  con-
ference.  Therefore, T am not reading
them out because they have already
oblaineg ennugh publicity, It we went
bark 1o the Bth September position
in the western sector, thig  would
have result 'd in the re-establishment
of al! the Indiap posts shown in blue
in the map; circulated to Members.
This will aizo mean that the Chinese
will maintain the old Chinese posts
at the locations shown in red in the
same map. The Colombo Conference
praposes that a 20 kilometre area
will be cleared by the withdrawal of
Chinese forces, and this area is to be
administereq by civilian posts of both
sides, Indian and Chinese. The House
will observe that this area which s
to he administered by civilian posis



5991 Motion re:

[Shri Jawaharlal Nehru]

on both sides covers the entire area
in which Indian posts existeq prior
to the 8th September except for two
or lhree posts to the west of Sumdo.
On the other hand, the 20-kilometre
withdrawa] by the Chinese forces
entails the Chinese forces going seve-
ral kilometres beyond the interna-
tioaal boundary in the region of
Spanggur and further south. The
Colombo Conference proposals and the
clarifications thus satisfy the demand
made for the restoration of the status
quo prior to the 8th September. The
sligny variation is aboul two or three
Indian posts west of Sumdo. This is.
however, compensated by Chinesc
withdrawals in the region of Spangpur
and further south; also, by the fact
that ‘many Chinese military posts have
to be removed from the wilhdrawal
aret.  1f hon, Members consider this
matter with the help of maps, they
wil] observe that this position, as in-
dicated by the Colombe Conference
proposals, hag certain advantages over
the one which we had previously in-
dicaied, tha!l is, the restoration of the
fth September position. In the 8th
September position the Chinesc were
there2  in  strength, in  very large
streagth, in that area and we had also
some posts. In that particular area it
was obviously much to the advantage
of the Chinese, because of their large
strength ete. Now, if this Colombo
Conference proposal is accepted in
regard to the western seclor, it re-
moves the Chinese gtrength from that
sector and makes thal sector a demili-
farised area. with our posts as well
us Chinese posts, by agreements being
civil posis, in c¢qual number with
equal number of people and gimilarity
of arms. It would be civil arm,
police arm or small arm. This, 1 think,
is definitely better than the restora-
tion of Chinecse posts in that area in
a big way wilth large arms.

On full consideralion of these mat-
ters as contained in the Colombo Con-
ference resolutiong and their clarifica-
tiong we came to the conclusion that
these proposals fulfilled the essence
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of the demand made for a restoration
of the status quo prior to the 8th
September. I, thereupon, gent a let-
ter to the Ceylon Prime Minister,
stating that the Government of India
accept in principle the Colombo Con-
ference proposals in the light of the
clarification given and will take fur-
ther action to place them before
the Indian Parliament for considera-
tion before the Government of India
can finally accept them.

I had told the Ceylon Prime Minis-
ter and her colleagues that we would
like to know the attitude of the Gov-
crnment of the People's Republic of
China to the Colombo Conference
proposals and clarifications as- this
would facilitate the consideratica of
the proposals and the clarifications by
our ¢wn Parliament. 1 have just this
imorning received a ‘message from the
Ceylon Prime Minister, conveying the
Chinesc attitude to the Colombe Con-
ference proposals. The telegram from
Mrs. Bandaranaike reads as follows:

“Ta reqp tse to my  telegram
of January 14th I have received
today a reply from Prime Minis-
ter Chou En-lai. Prime Minister
Chou Fn-lai has reiteraled his
carlier acceptance in principle of
proposals of Colombo Conference
az a preliminary basis  for  the
mecting of Indian and Chinese
officials {n discuss the stabilisation
of cease-fire and disenpagemazn:
and  to promote Sino-Indian
houndary negotiations.

The Cainese Government liow-
evir mainians two points of in-
terpretation in their memorandum
that I handed over to you but
they hope that difference in inter-
pretation between  the  Chinese
and Indian sides will not prevent
the speedy holding of talks bet-
wren the Indian and Chinese offi-
cials. They hope these differences
will be resolved in their talks"

Perhaps hon. Members may have seen
yesterday the report of what was
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stated by the Chinese Foreign Min-
ister, Marshal Chen Yi more or less
to this effect; that is to say, while
they repeat that they have accepted
the Colombo Conference proposals in
principle, they raise some vital mat-
ters in which they differ from them.
It is obviousg that the Chinese Gov-
ernment do not accept the Colombo
Conference proposals as “a  definite
basis providing conditions for the
acceptance of both parties”, nor do
they accept the Colombo proposals
and the clarifications given by the
threc Colombo Conference delegations
whp visited Delhi. The Chinese Gov-
ernment maintain certain points of
their own interpretation of the
Columbg proposals. This obviously
means that they have not accepted
the Colombo proposals as a whole.
We on our pur{ are, however, clear
that there can be no talks and discus-
sions belween officials as stated in
the Coiombo Conference proposals to
settls the points left for decision by
direct discussions between the Gov-
ernments of India and the People's
Republic of China by the Colombo
Conicrence, unless the Government of
the People's Republic of China accept
in to the Colombe Conference pro-
posals ang their clarifications.

1 should like Lo call the attention
of the llouse to this fact that the
Colombo Conference was, of course,
held not at our instunce In fact, the
Conference was organised and people
were invited without any reference to
us except when this fact was decided
upon. Then the Ceylon Government
was good chough to inform us that
this wuas being done by the Prime
Minister of Ceylon. Thereafter, in
regard to these things, we have com-
municated with the Ceylon Govern-
ment and not with the Chinese Gov-
ernment. Throughout this period we
have not conferred with the Chinese
Government in regard to the Colombo
proposals. It is for the Chinese Gov-
ernment to communicate with Colombo
and for Colombo to tell us, or for us
to communicate to the Ceylon Govern-
ment and for them to tell the Chinese.
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So, now it is fairly clear from what
Marshal Chen Yi has said and from
the message received by us through
the Prime Minister of Ceylon, it
appears that the Chinese Government
have not accepted the Colombo pro-
posals in regard to certain important
matters. Therefore there has not been
any acceptance in toto, The Govern-
ment of India, therefore, cannot decide
about doing anything unless the posi-
tion is quite clear. But we have to
decide and we have to say something -
definite in regard to the Colombo
proposals. Whether they lead to any
further steps in the direction of talks
with the Chinese Government depends
upon the Chinese Government accepl-
ing them.

The Government of India  have
always maintained that they are in
fuvour of settling differences by
peaceful talks and discussions. In
spite of the massive Chinese aggres-
sion they were prepared to undertake
1alks and discussions in regard (o the
differences between India and The
People's Republic of China in one or
several stages as may be necessary. |
even mentioned in this House pre-
viously that we would be perfectly
prepared to refer the matter to the
International Court of Justice or to
arbitration if it is apgreed to. Anyhow,
we were perfeetly prepared to follow
any peaceful method for the solution
of this matter provided that the con-
ditions for such discussions arise and
the basis for these talks is created.

st TRATTIEET ¢ AR T
qTHE F FRAT T ACTATT T AT
A oggE A S AT o AP
REM. ATRfEAT w1 ATarr Al fw ¢
srfrar & FE 7 oaney 1t 2
Fg &7 W fAr AT oaw own oo

memel Wginu o & :
mir f AT AT A AWA AT
1

Shri Jawaharlal Nehru: We have
always been willing and are willing
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10 take to peaccful methods for the
solution of any dispute provided the
conditions for such talks are created.
We had pointed out repeatedly that
the conditions would be created by
their vacating the new aggression that
they had indulged in since the 8th
September. When we made that pro-
posa] first in October the Chinese
Government did not respond to it
Subsequently they added to their own
proposal the fact of their unilateral
withdrawal and a cease-fire. Now the
Colombo Conference powers have put
forward their own proposals which
essentially bring about the restoration
of the status quo prior to  the 8th
Septlember. We indicated our accept-
ance in principle of these proposals
and their clarifications to the Ceylon
Prime Minister without any attempt
to vary them or make exceptions to
them. because we felt that these pro-
pasals have either to be accepted as
a whole or rejected. Any attempt to
accept them in parl will mean a rejec-
tion of them as u whole. We feel
therefore, that both the Governments
concerned must express their willinmg-
nvss fo  accept these proposals and
clarifications in toto before the next
stage of settling the remaining issues
left for decision by the two Govern-
ments can be taken in direct taltks and
discussions. That iz the position we
have taken up and 1 submil to the
House that that would be the correct
position. 1 trust that the House agrees
with this approach to the question,
so thal we mayv proceed on ihis basis.

Some Hon. Members: No, no.
An Ion, Member: Shamec!

Shri Jawaharlal Nehru: The hon.
Member is ashamed of something. He
need not shout out his shame here
...... (Interruption),

wwaw WERE - 7R A8 FF TR
F W1 wTET F7A 2 F6 AR AT Ad
qAR THA 7 |

JANUARY 23, 1963

Colombo Conference 5996
Proposals

Sl FEETATE  ARE . TAAT X
wg faar war. .

st W ¥A®  qEE ;. |9 AT
qPT & AW { SQET AEE
qqdl Fr g, AUE faga 7Y
Shri Jawaharlal Nehru: Therefore
to put it succinctly, the position before
us is that, firstly, we cannot have any
kind of talks, even preliminary talks,
unless we are satisfied that the condi-
tion we had laid down about the 8th
September, 1962  position  being
restored, is met; secondly, even if it
is met and even if talks take place,
thevy have to be about various pre-
liminary matters. Then they may
lead to other matters. On no gecount,
al the presemt moment or in these
preliminary matters, do we consider
the merits of the case. They are not
changed. ’

When we asked for the restoration
of the 8th September line that had
nothing to do with our accepting that
line as a settlement; of course, not.

1 TR . BT 94T §AT
A FT ATEAD T AT ;A AFAT W
FAT E AfEA WA 97 75 WA

saw WgRA W A FZ UE
2% ATAma TEmE ) wOv oA ogAN
TTE T oFH A Z Az ol wW
Twfgr . mr aRfET f& m®w
nfaimz ® o F =W gg Aifea
qHAT ¥ FAETT FT I FowEr
F1E A7 FOFHAT AZL 2T AT
T FEET A TA AT A9 | AT
2 AW, AT FF WT FEAT A=A 3.
FZA F TT T AT,

Y OHTEOAR CZH 1 FIAT
T

TSN WEIEE . WIT WIA F13T &1
ey fr w8 WoEr AW AT W
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IOFET AT HIF AET 9T BT
difqa | g7 97 AT mOw AW
qAA 2, ararz S 3T 9ET F1 0
Shri Bade (Khargone): How can the
Chair request the hon, Member to

leave the Party? That is objection-
able, *

An Hon. Member: I{ is a suggestion
for action.

wegw qgrRE 7 TafaT w2
awi § fr agwaA dfe gx Ama
FE AL T AT WMAAE L.

! TRIEATAR AT AAT AEA
T

s

W WERE  q# WA 7 fE
fza 9@ & AdT A w@AT 20
71 A fags qam, Iqwr AT
THIAN | W7 AL THAAT AFT EA
AL T A T ol

Wt TREATIAT | AT HAGLT AT
39T AT A6AF frar FArTm W Ao
TfAFT F1AM, IIE T AT fAEe
TR Tu s |

WO AT - AT AT 17 TT ATE
T @I FANZ. IARIAT AE F=A
am

WY TRIETAE - 7ET T AT 2
AT AT AT

Shri Jawaharlal Nehru: 1 regret,
Sir, that this matter that we are dis-
cussing  which, as the whole House
realises, is one of high imporlance not
only in the present but for the future
also, should be reduced occasionally
to a very much lower level by these
interruptions.

1 submit that the present gquestion,
although this is a complicated matter
and we have to consider it in all its
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asprets and it may have far-reaching
resulls, first of all, is that in keeping
fully with the Resolution that we
passed in November—that 1s a Resolu-
tion passed in all seriousness and in
all determination; and we are deter-
mined to carry it out however long it
may take and however it may end—
and realising that, anything that hap-
pens in between will be governed by
that Resolution. Certainly, we have
often said, and I hope that we shall
continue saying il and acling accord-
ingly, that our basic paolicy is of
adopting and  pursuing  peaceful
methods, and at the same time to
maintain our determination to pre-
serve our freedom and integrity.
These are basic policiess. 1 do not
think that there is any conflict bet-
ween them; there should be none. But
some people. . ..

13 brs.

Shri Priya Gupta: After changing
the definition of freedom and integrity.

Shri Sham Lal Saraf (Jummu and
Kashmir): We seek your guidance,
Sir. It is wvery difficult for us to
follow what is happening here, if
every time there are interruptione
like this.

Shri Ram Sewak Yadav: Interrup-
tions are also part of the proceedings.

Shri Joachim Alva (Kanara): My
1 submii that the foreign affairs
debates have been conducied by us
with great dignity in the past? It is
not quite fair to interrupt the hon,
Prime Minister in this fashion.

st TR #Yw gTEw - A ZH B4
AfifT 7 wodt wHEF AT 3 AT 37
AT TT AR E

Shri Surendranath Dwivedy: Inter-
ruplions are relevant. I do not think
that all interruptions are taboo,

Shri Jawaharlal Nehru: Therefore,
the present question before us is to be
viewed in this context, first of a¥,
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our firm determination to carry out
what we have said in our November
resolution, our firm determination; at
the same time, we cannot, I feel, reject
any peaceful method; in fact, we
should definitely pursue peaceful
methods where they do not come in
the way of our firm determination, in
the way of our integrity and freedom,
in the way of anything that is
honourable to India.

Shri Priya Gupta: Determined to
violate.

Shri Jawuharlal Nehru: Some hon.
Members perhaps do not apree with
our genecral outlook, lo preserve and
to carry on with peaceful metheds. It
is open to them to disagrec. But I think
that that has been our peolicy for a
long time and I do not think that that
policy should be interfered with.
Otherwise our policy is a uscless one,
and thul policy becomes one of, | ..

Shri Ram Sewak Yadav: It has
been uscless, and it has been proved.

Mr. Speaker: Every word that s
being uttered should be lislened to and
appreciated, so that all the implications
may be studied by the hon. Members
when they have to make speeches; in-
stead of that, if they makce interrup-
tions, they miss certain words and then
perhaps shout or  interrupt, without
fully realising what the implications
would be. T would rather request them
to listen patien, v, to sce what it means
and lhen to reply in the debate. That
would be much better,

Shri Jawaharlal Nehru: Thank you.

What I was venturing to say was
this. I was not saying anything against
any Member or any party. 1 was
venturing to say that there are two
basic policies, or rather two aspects
of the some policy that  we pursue
and we have always pursued. One is
to pursue peaceful methods for the
solution of anything; and we think
that such peaceful methods should be
applied everywhere; we have said so
repeatedly, and when we tell others
to do so, we cannot obviously reject
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them because then we are hypocrites.
But the second part that we must pre-
serve, and we must be determined to
to preserve, our freedom and integrity
is an equally important part. In fact,
I was saying in regardq to the first
part, that is, peaceful methods, that
if it is dgmonstrated that they do not
preserve our freedom and integrity,
then they have failed in their pur-
pose. We have to take them, becausc
in any event, the objective is to pre-
serve our freedom and integrity. But
if there are any aggressors, as therc
are today, we push them out of Indis,
fo preserve this freedom and integri-
ty. Thercfore, we have taken such
steps, and we are taking steps to
sirengthen our Army or oui Defcnce
Forces, our economic position and all
that for that purpose, and we shall
continue to strengthen them, be-
cause, apart from the fact tha: if some
such, preliminary talks take place.
they are very preliminary and nobody
can say whether they will Jead to
anything or not, I regret to say that
we find it very very difficult to be-
lieve in the bona fideg of the Chinese
Government.  Nevertheless, whether
one believes in it or not, one has to
deal with people, because if vou be-
lieved in it, then all would be well:
thuerefore, we have {p pursue certain
methods.

And I do submit that keeping al!
this, that is, keeping this close thi
we are going o continue strengthen-
ing ourselves to the best of our abili-
ty and proclaiming what we said in
our November resolution thai  we
shaill never submit Lo coercion
and milile -+ preasure, vet,  wi
cannot  rule out peaceful method:
of approach, and that is right no:
in the moral sense only but even
in a diplomatic scnse in a bolit-
cal sense, because the world is
rather tired of the attitude that some-
times nations take up of solving diffi-
culties by military means, by military
coercion.

Shri Nath Pai (Rajapur); We arc
not, sure that the Chinese are tired of
these methods.
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Shri Jawaharlal Nehru: That is
the reason why the Chinese aggres-
sion has created a great deal of op-
position M the world. There is no
doubt about it. A large part of the
world, even many persons who nor-
mally would approve of what they
do, many countries, I mean, have
objected to it; they have criticised it
in a lower measure or a higher key;
that js a different matter. An%how
we who have stood for such methods,
peaceful methods, cannot possibly
say that peaceful methods are bad;
we can say and we shall be justified
in saying that we tried peaccful me-
thods, but they did not achieve the
results hoped for, and, therefore, we
have lo adopt other methods. We are
not rejecting other methods; we are
preparing for other methods, but we
cannot reject them, and, therefore,
we have to consider any approach
at the preseni moment, not by the
Chinese Government but by other
countries, other countries which ure
friends of ours, and we have to give
it every conzideration, and it would bhe
bud both from the point of view of
our policy and from the point of view
of any diplomatic approach to this
problem for us to treat .he approach
of these fricndly couniries without
due consideration.

And I do submit that we are not,
I would repecat, we are not at the pre-
sent  moment dealing  with  what
position China takes up or not, as 1
have staled; the present position of
tHe Chincse Government s, as far as
I can see, one  of rejection of the
propnsals  of  the  Colomha Con-
ference as  a whole. We  are,
therefore, dealing with  the  Co-
lomho proposals and ourselves, what
our reatction is, not the Chinese, and
I do submit that these Colombo pro-
posals fulfil the test we have laid
down of restoring the position as it
was on the Tth of September. They

. do not fully do that, I admit, as I
have said; in two or three matters,
they do not, but while they do not
do so there, in other maltters, they go
a little beyond it in our favour, and
on the wihole, I think that it 15 a mat-
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ter, an adequate matter, for [avour-
able consideration.

1 would submit that we cannot take
any step unilaterally in this maltler,
because it is for the Chinese Govern-
ment to do so also, but so far as we
are concerned, I have to reply to the
Ceylon Prime Minister, and [ wish to
tell her and the Colombo Conference
people that we agree to ftheir propo-
sals with the clarifications that they
have given us because that is im-
portant, because it is those clarifica-
tions to which the Chinese Govern-
ment has objected or some factors
that flow out of these clarifications.
I want to say that, and 1 trust that
I shall have the approval of tie
House to sayv that to her.

Shri Tyagi (Dehra Dun): I wish to
see’k a elarification,

Mr. Speaker: Let me place the
moticn before the House first.

Dr. M. § Aney (Nagpur): Refore
vou place the mdtion before the Housc,
I woulg like to agk one question by
way of clarification.  What is the next
step to be taken after we finish our
discussion? 1s that step 1o be taken
by the Colombo Conferenee or by the
Chinese Government?

Shri Tyagi: May [ also puf  my
question?

Mr. Speaker: These are things that
wiil be made clear in gpeeches. The
Prime Minister will reply at the ond.
If all the clarifications are sought now.

what else is 'ef* for dicussion”

Shri Tyagi: It is not an argument.
I only want a elarification =0 that
wihniever bsostd may be after Joow-

ing that.

In the papers we have read today,
there is a nows item about this, The
Hindustan  Times today  carrics an
AP rews itemn emanating from Colom-
bo saying that 'China objects to a
suggestion by the gix Colmmbo Powers
that a demilitarised zone in the
Ladakh scclor of the dispuled Sino-
Indian border be jointly policed by
Indians and Chinese.,’ This is attri-



6003 Motion re:

[Shri Tyagi]
buted to a reliable source. It is fur-
ther mentioned:

“The Chinesc objection was
incorporated in a  memorandum
from the Chinese which Ceylon
FPromier Sirimavo Bandaranaike
delivered top  New Delhi, the
source said”.

If this is so, I wanted to know
wheiher it has been received or not.
Mr. Speaker: Wag this the one that
the hon. Prime Minister referred to?

Shri Jawaharlal Nehru: No, no.
Dr. M. S, Ancy asked, what is the
next step, that ig, I take it, in regard
to these matters In regard to these
matters, the first step, before the mat-
ter comes up for consideration and
ithe rext step, is for the two Govern-
ments to approve in toto the Colombo
proposals. Having approved of them,
then the questionp may arise of imple-
mentling those proposalg in the areas
in  question. That will mean some
of our officials or military officers
going there and reporting that
they have been implemented, or if
thers is any doubt. refer it to wus.
After all that is done, the question
may arise or representatives of the
Chinese and Indian Governments con-
sidering the matter on the merits.

As for what the hon. Member, Shri
Tyagi. said, that is perfectly correct,
that the Chinese are objecting 1o
various things, In the message which
I reag out—the telegram  which Mr.
Choua En-laj has sent to Prime Minis-
tey Bandarunaike—he has rather to-
ned it down. But 1 believe the Chinese
Governmen! objects to several impor-
tant things, one of them being  this.
about this area which was 1o be de-
militarised. There was np message 1o
us, buty he had written about this to

the Prime Minister of Ceylon just as

she was leaving Peking, She showed
us his letter. We did not get a lelter
either from her or from him. But she
showed ug a letter which Prime Minis-
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ter Chou En-lai written to her—either
he wrote it or Marshal Chen Yi wrote
it, I am not sure; it was one of them
-—in  which certain points  were
staited which were not in keeping
with the Colombo proposals. which
were opposed to them,

Shri Priya Gupta;: On a point of
clagification. Have the Prime Minis-
ter of Ceylon and the other members
of the Colombo Conference which
made this recommendation assured us
that the Chinese will not resume ag-
gression? If not, what next?

Mr. Speaker: No assurance,

it femar qzav@w : XH e FEA
2 & gmw fafezr AT 7 owf
SEYE 4T F1 A &ET) o
Fngr w1y fafares F a9 w00
¥ qr fr =i g5 o 71, s oA
TR w9 A% gH faegw AT oA A,
A Farowrew fafaez §1 A ogr
T

Mr. Speaker: Motion moved:

“That the proposals of the Con-
ference of six non-aligned Nations
held at Colombo between the 10th
and 12th of December, 1962, with
the clarifications given by the
Delegations of Ceylon, UAR. and
Ghana in the meetings with the
Prime Minister of India and his
colleagues on the 12th and 13th of
January, 1963 laid on the Table
of the House on the 21st Jamuary,
1963, be taken_into consideration.”

There are also substitule motions.

Shri Yajnik (Ahmedabad): T am not
moving the substitute motion which
standing in my name.

Shri Tridib Kumar Chaudhuri
{Berhampur): All the others whose

names are mentioned there are also
not moving it

Mt TR ¥Ew gwE  FF AT
Wt AW Faw gd At sy ™ #



